CENTRAL ADMINISTRATIVE TRIBUNAL

BOMBAY BENCH
{CAMP: NAGPUR)

riginal Applicaticn No: 444/93

Transfar Application No:

DATE OF DECISION: 16.59.1994

Smt.U.0.Baiswal & Ors.

Petitionear

Shri A.J.Khan

Advocate for the Fetitioners

Shri M,G.Bhangade

The Hon'tble Shri

‘The Hon'tle Shri

-
-

Pyl

————— Respondent

Advocate for the Respondent(s}

Justice M.S.Deshpande, Vice Chairman

1. To be referred to the Reporter or not ? NP

2. Whether it needs to be circulated te other Benché&s of

the Tribunai ?

SN

VICE CHAIRMAN

im



BEFORE THE CENTRAL ADMINISTRATIVETRIBUNAL
BOMBAY BENCH, BOMBAY

CAMP : NAGPUR

©

DA.NO, 444/93

Smt,Urmila 0. Baiswal & Ors, e+ Applicants

vV/Ss,
Union of India & Ors, +es Respondents

CORAM: Hon'ble Vice Chairman Shri Justice M.S.Deshpande

Appearance

Shri A.J .Khan
Advocate
for the Applicants

Shri M.G.Bhangade
Advocate
for the Respondents

ORAL JUDGEMENT Dated: 16.9,.1994
(PER: M.S.Deshpande, Vice Chairman)

Heard the counsel, The case has already received
consideration of the Division Bench of this Tribunal at
Bangalore and which we had followed in a Divison Bench
at Bombay., In the light of that decision in O0A. 604/50
decided on 19,4,1993, R.Chandrasekar vs. Pension Pay Master,
I think that it will be appropriate to direct the respondents

to decide the applicants' case in accordance with the decis}on

of the Supreme Court to be rendered in 5LP No. 160208/90

now pending therein, Thedecision in OA. 604/90 is reproduced

below t=

"Having heard learned counsel on hoth sides,

we think it appropriate to direct the respondents

to decide the applicant's case in accordance uwith

the decision of the Supreme Court to be r endered

in S5LP No. 160208/90 nouw pending therein. The SLP

has arisen out of the judgements of the CAT in such
matters. UWe have been informed that the Supreme Court
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has stayed the operation of the judgement
delivered by the Ernakulam Bench of the
Tribunal in such cases, Under the circumstances,
we notice the futility of relying on the judgement
of the Ernakulam Bench and regardbeing had to the
circumstances that the matter itself is pending
before the Supreme Court in all its facets, uwe
direct the disposal of this applicationfor the
present making it clear that depending on the
outcome of the SLP supra now ocending before the
Supreme Court, the Department should itself take
steps to regulate the rights of the applicant in
consequence angd in pursuance of the Supreme Court's
decision in SLP No, 160208/90. With these observations,
this application stands disposed of#, No costs,”
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